HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

NOTIFICATION

No: 2529 649 9§ IRGILP Dated:o/. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Kushal Singh

S/O Shri Munshi Ram

R/0 H.No.51, Channu Chak, Tehsil Marh, District Jammu

vide Notification No. 2856 of 2023/RG/LP dated 27.12.2023 has been

declared as Absolute/Final. .

By Order \W}

Pk
(Mohammad Yasin Beigh)

R}eytrar Adminix-:‘i:’)n
o

No: Y39 6y- —]1 RG/LP Dated}. 08.2025
Copy forwarded to the: -

15 Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

D CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

T Mr. Kushal Singh, Advocate

...... for information and necessary action.

v//ﬁ
(Additional Registrar L.P)

12




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 9538 4“30 9( IRGILP Dated: 4. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Muskan Raina
D/O Shri Kapoor Krishan Raina
R/O Seer Jagir Batmala, Tehsil Sopore, District Baramulla.

vide Notification No. 1924 of 2022/RG/LP dated 14.11.2022 has been

declared as Absolute/Final.

W
By Order %ﬁ

P B
(Mohammad Yasin Beigh)
Registrar Administration

No: U3 79 Renp Dated:é.os.zozs

Copy forwarded to the: -

&

1. Principal District and Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Muskan Raina, Advocate
...... for information and necessary action.

o

(A%(Eitional Registr}r L.P)
’/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: _gw%M/RG/LP Dated: 4. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Haryali Rajput

D/O Shri Karanjeet Singh

R/O H.No.30B, W.No.4, Rajeev Colony, Tehsil Bari-Brahmana, District
Samba

vide Notification No. 2732 of 2023/RG/LP dated 22.12.2023 has been

declared as Absolute/Final.
o Wi
30
A \l’rﬁ/‘ e 0.5'0g
(Moham Yasin Beigh)

Registrar Administlz‘t'ion

Vv

No: 1199 Q- A% RGLP Dated: . 08.2025
Copy forwarded to the: -

By Order

’

1

15 Principal District and Sessions Judge, Samba
2, Secretary, Bar Council of India, New Delhi.
Lr Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7= Ms. Haryali Rajput, Advocate
...... for information and necessary action.

e

(Q(/iditional Registrar L.P)

O

7



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2530 féﬁa% IRG/LP Dated: 4 . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of: |

Mr. Danish Qayoom
S/O Shri Abdul Qayoom
R/O Sujmatna, Tehsil Ramsoo, District Ramban

vide Notification No. 2726 of 2023/RG/LP dated 22.12.2023 has been

declared as Absolute/Final.

By Order 5
W A S
(Mohammad Yasin Beigh)

R@strar Administzation

No: UdL0H—-OF Reip Dated: 4. 08.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

3; Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
74 Mr. Danish Qayoom, Advocate
...... for information and necessary action.

— 2

(Additional Registrdr L.P)

hot™




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: & -JS3 ”f\félo ) STRGILP Dated: 4 . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Inam Ullah
S/o Shri Mohd Arif
R/o Dhargloon Tehsil Balakote District Poonch

vide Notification No. 3018 of 2024/RG/LP dated 09.12.2024 has been
declared as Absolute/Final.

By Order ,
W s
(Mohammad Yasin Beigh)

Registrar Administration
L M’
No: (799%’30 3 RG/LP Dated: b. 08.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Inam Ullah, Advocate
...... for information and necessary action.

el

M
(Additional Registrar L.P)

{ e




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K k

NOTIFICATION

No: gfgg%ﬁg_zg /IRG/LP Dated: 6.08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Wajid Javaid
S/O Shri Javaid Ahmed Wani
R/0O Kaskoot, Tehsil Banihal, Distt. Ramban

vide Notification No0.967 dated 22.11.2019 has been declared as
Absolute/Final.

By Order 7
\ e

5
(Mohammad Yasin Beigh)

Reﬂistrar Administration
rd
No: U320Y- |1 RGP Dated: b.08.2025 &'{

Copy forwarded to the: -

1 Principal District and Sessions Judge Ramban

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Wajid Javaid, Advocate
...... for information and necessary action.

o i
(mm ar L.P)
o o™




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

No: 2533 64 %15~ |RGILP Dated:6 . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Saksham Khajuria

D/O Shri Surinder Kumar

R/O Ward No.11, Opp. Trikuta Ice Factory, NH1A, Omara, Tehsil & District
Udhampur

vide Notification No. 2763 of 2023/RG/LP dated 26.12.2023 has been

declared as Absolute/Final.
By Order ,
o~ J;g,og’m’y
,—7 : . 1 .
(Mohammad Yasin Beigh)

Re%ijtrar Administrﬁtion

No: U2219- |8 RGILP Dated: &.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Udhampur

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7t Ms. Saksham Khajuria, Advocate

...... for information and necessary action.

(gﬂ;ﬁ; }i}




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 3531 0/()9»@ 2" /RGILP Dated: 4 . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Anisa Aslam
D/O Shri Mohd Aslam
R/O W.No.7, Fatehpur Danna, Tehsil & District Rajouri.

vide Notification No. 2721 of 2023/RG/LP dated 22.12.2023 has been

declared as Absolute/Final.

By Order

2 .
(Mohammad Yasin Beigh)

Registrar Administlﬁt‘i’(;l'
No: Y33dp— 27 RGLP Dated:f. 08.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
743 Ms. Anisa Aslam, Advocate
...... for information and necessary action.

i
(Additional Registrar L.P)
L M/



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 4&‘2._@5&42){ IRG/LP Dated: § . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rakshak Jandial
S/O Shri Raman Jandial
R/O H.No.109, Sector-4, Upper Roopnagar, Tehsil & District Jammu

vide Notification No. 2793 of 2023/RG/LP dated 26.12.2023 has been

declared as Absolute/Final.

’

By Order %)Jf
257°

S
(Mohammad Yasin Beigh)

Registrar Administration
4
No: UL396-3 S RGP Dated: { . 08.2025 g“‘

Copy forwarded to the: -

1: Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

74 Mr. Rakshak Jandial, Advocate

...... for information and necessary action.

— A7

(Additional Registrar L.P)

%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: 253 bwylglo ) S~/RGILP Dated: 4 . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Jaskaran Singh
S/O Shri Jatinder Singh
R/O Beli Charana, Tehsil Jammu South, District Jammu

vide Notification No. 2739 of 2023/RG/LP dated 22.12.2023 has been

declared as Absolute/Final.
\nﬁ/’w%%
=5 e Ve
(Moham Yasin Beigh)

Registrar Administration

No: 4933 6—U2 RGP Dated: . 08.}/%5 *

Copy forwarded to the: -

By Order

P Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu

3] CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

i Mr. Jaskaran Singh, Advocate

...... for information and necessary action.

(Ad(\i’itioj)ﬁ;gi:iz: P)
Q/ M Ex
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: g_L_gg; | 903 C IRGILP Dated: b . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Palak Gupta
S/O Shri Naresh Gupta
R/O W.No.2, Opp. District Court Kathua, Tehsil & District Kathua

vide Notification No. 1009 of 2024/RG/LP dated 31.05.2024 has been

declared as Absolute/Final.

By Ord
y Order \/%W

S
(Mohammad Yasin Beigh)

Registrar Administration
. ber

No: LTIDQBQ =S| RG/LP Dated: 6. 08.2025

Copy forwarded to the: -

15 Principal District and Sessions Judge, Kathua
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Kathua

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

s Mr. Palak Gupta, Advocate

...... for information and necessary action.

it
(:%jr(;iﬁwi\str L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: &S 3@0/ J6ISTRGILP Dated: £ . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Muskan Kotwal
D/O Shri Lekh Raj Kotwal
R/O H.No.115, Tehsil Bhella, District Doda

vide Notification No. 991 of 2024/RG/LP dated 31.05.2024 has been

declared as Absolute/Final.
w”“'.
\\/m’f

/‘) .
(Mohammad Yasin Beigh)

Registrar Administration
L \M’
No: Y33 S9-58 Renp Dated: . 08.2025

Copy forwarded to the: -

By Order

1 Principal District and Sessions Judge, Bhaderwah

2 Secretary, Bar Council of India, New Delhi.

O3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7% Ms. Muskan Kotwal, Advocate
...... for information and necessary action. E

e
(A%iditional Regi rarqi:;)‘
/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: &S5 39 ”V/ )¢2S"IRGILP Dated: 4. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Bobin Chadha

S/O Shri Sanjeev Chadha

R/O Opp. Govt.High School, Gurha Brahmna, Bantalab, Tehsil Jammu
North, District Jammu

vide Notification No. 540 of 2024/RG/LP dated 16.03.2024 has been

declared as Absolute/Final.

By Order
)\_/"WJJ.: ’g’wa
05”"

3o
(Mohammad Yasin Beigh)
Registrar Administration

/
No: YARb-~ 6 Z__RG/LP Dated:§ . 08.2025
Copy forwarded to the: -
1 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

52 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Bobin Chadha, Advocate

...... for information and necessary action. =

o el
(Additional Registrar L.P)
\§ M‘«
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: A& Yo %M}S‘IRGILP Dated: 4. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

S. Ataldeep Singh
S/O S. Karnail Singh
R/O Pethamgam, Gadpora, Tehsil Aripal, District Pulwama

vide Notification No. 116 of 2024/RG/LP dated 20.02.2024 has been
declared as Absolute/Final.

By Ord
y Order \/%\5

= .
(Mohammad Yasin Beigh)
Registrar Administration

F 1 2
No: Y22 bB-"/SRa/LP Dated: . 08.2025 M

Copy forwarded to the: -

1 Principal District and Sessions Judge, Pulwama

2 Secretary, Bar Council of India, New Delhi.

% Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Pulwama

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. S. Ataldeep Singh, Advocate
...... for information and necessary action. z

(Additional Registrar L.P)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* k%

NOTIFICATION

Nosh o é//a/a%ﬁf IRGILP Dated: 4. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Saniya Heer
D/O Shri Tarsem Lal Heer
R/O H.No.543, Pacca Talab (New Plot), Tehsil & District Jammu

vide Notification No. 2762 of 2023/RG/LP dated 26.12.2023 has been

declared as Absolute/Final.

By Order

o
T

(Mohammad Yasin Beigh)

ng/istrar Administlzt.i%gQ
No: 18376~ B2 renp Dpated: 4. 08.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2, Secretary, Bar Council of India, New Delhi.
g Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

3 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Saniya Heer, Advocate

...... for information and necessary action.

(Additional Registrar L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2 S“Y ] Da2 § /RG/ILP Dated: %7 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Radhika Wahi

D/O Shri Sanjay Wahi

R/O H.No.174, Canal Road, Tehsil & District Jammu

vide Notification No. 1020 of 2024/RG/LP dated 31.05.2024 has been

declared as Absolute/Final.

By Order )
k/%o}—{

B
(Mohammad Yasin Beigh)

R(i,g/istrar Administlzi:;//

No: 12S &6- A3  RG/LP Dated:o% 08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

s Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5; CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Radhika Wahi, Advocate

...... for information and necessary action.

(@d/ditionai l{::z:r:r L.P)

oy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: 2SU < ?jf Jo2S  |RGILP Dated: °% 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rajindra Vikram Sharma

S/O Shri Rakesh Kumar

R/O H.No.36, W.No.6, Old Post Office Street, Court Road, Tehsil & District
Udhampur

vide Notification No. 1021 of 2024/RG/LP dated 31.05.2024 has been

declared as Absolute/Final.

By Order VW

(Mohammad Yasin Beigh)

RQegstrar Administration
Kl,,‘//

H2C94-6ol  RG/LP Dated: 67 08.2025
Copy forwarded to the: -

i ! Principal District and Sessions Judge, Udhampur

2: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Udhampur

0 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 Mr. Rajindra Vikram Sharma , Advocate

...... for information and necessary action.

-~

g

(Additional Registrar L.P)

(4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2S46 ?iﬂoz( IRG/LP Dated:# . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Nabeel Ayub
S/O Shri Mohd Ayub Khawaja
R/O Sangla, Tehsil Surankote, District Poonch

vide Notification No. 1928 of 2022/RG/LP dated 14.11.2022 has been

declared as Absolute/Final.

By Order w”,
\/W’

o
(Mohammad Yasin Beigh)

Re@rar Administration
&
No: Y2602~ ©9 RG/LP Dated:7.08.2025 ,Z 5
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Nabeel Ayub, Advocate
...... for information and necessary action.

Gk

-~

(W% i:,
O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

NOTIFICATION

No: 25 44 Zj 2025 |RG/LP Dated:¥ . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Abdul Faisal Janjua

S/O Shri Mohd Arif Khan

R/O W.No 8, Mohalla Sardaran, Gunthal,Tehsil Surankote, District Poonch.
vide Notification No. 1822 of 2022/RG/LP dated 11.11.2022 has been

declared as Absolute/Final.

By Order 7 1

| w75 o
L
(Mohammad Yasin Beigh)

Registrar Administragion

No: YUY 6o — |+ RG/LP Dated: . 08.2025
Copy forwarded to the: -

s Principal District and Sessions Judge, Poonch.

2 Secretary, Bar Council of India, New Delhi.

L Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7 Mr. Abdul Faisal Janjua, Advocate
...... for information and necessary action.

\

s il
(aiiditional Registrar L, P)

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2S5 ué& ?j Jo2 § IRG/LP Dated: . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Harsh Verma

S/O Shri Som Nath

R/O W.No.3,Tehsil Hiranagar & District Kathua

vide Notification No. 1877 of 2022/RG/LP dated 11.11.2022 has been

declared as Absolute/Final.

By Order ,
K/W\q

o 0
(Mohammad Yasin Beigh)

Registrar Administration

No: “9 €1& - 2< RG/LP Dated:?}.08.2025
Copy forwarded to the: -

1: Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kathua

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

i Mr. Harsh Verma, Advocate

...... for information and necessary action.

(Additional Registvar L.P)

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: 2 S &9 7’ 2025 |RG/LP Dated: . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ahmed Hussain
S/O Shri Mohd Hussain
R/0O Jaran Wali Gali Tehsil Mendhar, District Poonch

vide Notification No. 899 of 2022/RG/LP dated 27.07.2022 has been
declared as Absolute/Final.

By Order 2

(Mohammad Yasin Beigh)

R&:,\gistrar Administr%ion

No: Y2 62¢—~ 23 RG/LP Dated:7 .08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

5 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

74 Mr. Ahmed Hussain, Advocate

...... for information and necessary action.

(qA/dditional Registraz L.P)
g,ps“/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bai Council under Section 58 of the Advocates Act, 1961)
* K K

NOTIFICATION

No: 2%S6 =/ 2025 [/RG/ILP Dated: . 08.2025

d

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shahiasta Banoo
D/O Shri Abdul Rashid
R/O Panla Maligam, Village Pogal, Tehsil Pogal Paristan, District Ramban

vide Notification No. 2768 of 2023/RG/LP dated 26.12.2023 has been

declared as Absolute/Final.

By Order /})/
4 Wo)’ %

/’7 -
(Mohammad Yasin Beigh)
Registrar Administration

rd
No: Y2 €2%— Y] RG/LP Dated:7.08.2025 '5'
Copy forwarded to the: -
1 Principa'l District and Sessions Judge, Ramban
2: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Ramban
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shahiasta Banoo, Advocate
...... for information and necessary action.

L)

ot
(Additional Registrar L.P)
i g«ﬁ’}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2S5 €| ch 20625 /RG/LP Dated: 7. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Arshad Hussain
S/0O Shri Abdul Rashid
R/O Tuksan, Arangi Ward No.4, Tehsil Mahore, District Reasi

vide Notification No. 32 of 2023/RG/LP dated 10.02.2023 has been

declared as Absolute/Final.

By Order )\/Mﬁ'
e 0s-?

(Mohammad Yasin Beigh)

Registrar Administragion
L 2

No: Y2642-%9 RG/LP Dated:F.08.2025
Copy forwarded to the: -

117 Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi.

L Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Reasi

%) CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Arshad Hussain, Advocate
...... for information and necessary action.

~

—a

(Aquitional Registrar L.P)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

NOTIFICATION

No: 2 €C2 ef 2025 [/RG/LP Dated:=. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Akber Zia
S/O Shri Zia Ul Islam
R/O Baroon, Bhagote (Dharmound), Tehsil Batote, District Ramban

vide Notification No. 2722 of 2023/RG/LP dated 22.12.2023 has been
declared as Absolute/Final.

By Order

g(’)ﬁ\{
(Mohammad Yasin Belgh)

l&flstrar Admlnlstrw

No: 79656 ~S 7 RG/ILP Dated: 7. 08.2025
Copy forwarded to the: -

1% Principal District and Sessions Judge, Ramban
2: Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7 Mr. Akber Zia, Advocate
...... for information and necessary action.

L b

~

41
(Additional Registrar L.P)

e




hss

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

No: 2 SS3 %j?ozf IRG/LP Dated:7. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vinay Bhagat
S/O Shri Om Parkash
R/O Ward No.5, House No.31, Ram Gali, Tehsil & District Reasi

vide Notification No. 2132 of 2023/RG/LP dated 28.09.2023 has been

declared as Absolute/Final.

By Order ) ;

(ﬁohammad Yasin Beigh)

Registrar Administration
Yoo %',;'}

No: 42 6S 8 -E£S RGP Dated:. 08.2025
Copy forwarded to the: -

il Principal District and Sessions Judge, Reasi

2 Secretary, Bar Council of India, New Delhi.

e Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Reasi

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7 Mr. Vinay Bhagat, Advocate
...... for information and necessary action.

r/ﬁ/ M‘Iﬁ“/
(Additional Registrar L.P)
- b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 25¢ “(ooi 2025 |RGILP Dated: 7. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Anoop Singh Chib
S/O Shri Udhay Singh Chib
R/O Village Palli, Demote, Tehsil & District Ramban

vide Notification No. 2089 of 2023/RG/LP dated 26.09.2023 has been

declared as Absolute/Final.
V v u;f’b((wb(
&5
(Moham Yasin Beigh)

Registrar Administrafion
(g 4

No: U2 6 6L — 3 RG/LP Dated: 7. 08.2025
Copy forwarded to the: -

By Order

155 Principal District and Sessions Judge, Ramban
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Ramban

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Anoop Singh Chib, Advocate

...... for information and necessary action.

-

(WML.P)
ooy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 2 ¥ € of 2025 /IRG/LP Dated:7 . 08.2025

0

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms Sabita Devi
D/O Shri Ishwar Lal
R/O Village Shuppi, Khankote, Tehsil Mohalla, District Doda

vide Notification No. 1199 of 2023/RG/LP dated 05.06.2023 has been
declared as Absolute/Final.

By Order ' 5
N;;,OK' B

(ﬁohammad Yasin Beigh)

Registrar Administragion
4 M/
No: {2 €74~ €| RG/LP Dated:7.08.2025

Copy forwarded to the: -

13 Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Doda

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

B: Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

s Ms Sabita Devi, Advocate

...... for information and necessary action.

S

(Additional Registrar L.P)

2 p7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: 2 SS6 7 2025 IRG/LP Dated:~. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms Sindiya Manhas
D/O Shri Janak Singh
R/O Gatha, Tehsil Bhaderwah, District Doda

vide Notification No. 282 of 2023/RG/LP dated 14.02.2023 has been

declared as Absolute/Final.
ot
W e
S -
(Mohammad Yasin Beigh)
Rﬁistrar Administgtion

No: Y 2¢6 &3 — £9 RG/LP Dated:. 08.2025
Copy forwarded to the: -

By Order

1 Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

o Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 Ms Sindiya Manhas, Advocate

...... for information and necessary action.

e

(Additional Registrar L.P)

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: 25 S* ¢ 9202S/RG/LP Dated:7 . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms Sunakshi Koul
D/O Shri Babu Lal Koul
R/O Balhama, Tehsil & District Srinagar

vide Notification No. 286 of 2023/RG/LP dated 14.02.2023 has been

declared as Absolute/Final.

By Order o
\

) -
(Mohammad Yasin Beigh)

Rqeiiistrar Administrgtion
No: U890 — X7 RG/LP Dated:7-. 08.2025 ,QV"(

Copy forwarded to the: -

1s Principal District and Sessions Judge, Srinagar
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

i Ms Sunakshi Koul, Advocate

...... for information and necessary action.

(mmig%z L.P)
Q/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

No: 2SS €& @04 2025 |RGILP Dated:7 . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr Danish Wazir
S/O Shri Kishori Lal Wazir
R/O H.No.24, near BVM Middle School Hidyal, Tehsil & District Kishtwar

vide Notification No. 96 of 2023/RG/LP dated 10.02.2023 has been
declared as Absolute/Final.

By Order o,
\__—egenr

~ -
(Mohammad Yasin Beigh)

l%igistrar AdministrEtion
'

No: {2 698 —FoS RG/LP Dated:-F. 08.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Kishtwar
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kishtwar

3 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr Danish Wazir, Advocate

...... for information and necessary action. .

(i&iﬁ;egistrar L.P

v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: 2S€7 ef 2025 |RG/ILP Dated:™. 08.2025

U

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Prarthit Sambyal
S/O Shri Rajesh Sambyal
R/O Mandi Dansal, Tehsil & District Samba

vide Notification No. 237 of 2023/RG/LP dated 13.02.2023 has been
declared as Absolute/Final.

By Order y ol
\/ W

'/) A
(Mohammad Yasin Beigh)
Registrar Administrztion

(1

No: {2 F06 — |3 RGP Dated:7. 08.2025
Copy forwarded to the: -

i Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District High Court Bar Association, Samba

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Prarthit Sambyal, Advocate

...... for information and necessary action. -

Mﬁw’(

(Aquitiona egistrar L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2 S ébo Zj Jo2S |RGILP Dated:". 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr Paras Balgotra

S/O Shri Kuldeep Balgotra

R/O F39, Vikram Chowk near Amar Singh Club, Tehsil Bahu, District
Jammu

vide Notification No. 238 of 2023/RG/LP dated 13.02.2023 has been

declared as Absolute/Final.

By Order y
= 0
(Mohammad Yasin Beigh)
Raegistrar Administrgtion
X«-a”
No: Y4 271Y— 21 RG/LP Dated:+. 08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr Paras Balgotra, Advocate
...... for information and necessary action.

%5/%1“’*75”)
for=

G



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 25& /5L Jo2S  |RGILP Dated:7.08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr Shivang Verma
S/O Shri Suneshwar Verma
R/O H.No.119, Mohalla Afghana, Tehsil & District Jammu

vide Notification No. 287 of 2023/RG/LP dated 14.02.2023 has been

declared as Absolute/Final.

By Order

| ot
o 19

(Mohammad Yasin Beigh)

Ragistrar Administration
}Mw

No: U2 77232 -2 RG/LP Dated:7.08.2025
Copy forwarded to the: -

5 Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

B Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr Shivang Verma, Advocate

...... for information and necessary action.

AP

(Additional Registrar L.P)

b=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 2562 </ 9625 |RGILP Dated: ™. 08.2025

J

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms Megha Sharma
D/O Rajiv Sharma
R/0O 1557, Mani Bhawan, Main Chowk Talab Tillo, Tehsil & District Jammu

vide Notification No. 987 of 2024/RG/LP dated 31.05.2024 has been
declared as Absolute/Final.

By Order . 3
. LU

(Mohammad Yasin Beigh)

Registrar AdministZi‘:i(‘)sl’l‘-b
7 ‘
No: Y2 #306-27 RG/LP Dated: . 08.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
a Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms Megha Sharma, Advocate

...... for information and necessary action.

P
/
(Additional Registrar L.P)

be”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2S62e) 202 ¢ |RGILP Dated: 7. 08.2025

/

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms Pooja Sharma
D/O Ashok Kumar
R/O Ward No. 4, Near Town Hall, Tehsil Hiranagar, District Kathua

vide Notification No. 102 of 2022/RG/LP dated 24.02.2022 has been

declared as Absolute/Final.
M_’?

0
(Mohammad Yasin Beigh)

Rgglstrar Administyation
%
No: Y 2723&-Y< RGP Dated-" . 08.2025 /&' )

Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
B: Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms Pooja Sharma, Advocate
...... for information and necessary action.

— ey’

(Additional Registrar L.P)

ey

N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 2 S €Y 7 2025 |RGILP Dated: . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Abishek Mehra

S/0O Shri Yash Paul

R/O Sec-2, H.No.337, Upper Roop Nagar, Tehsil & District Jammu

vide Notification No0.1102 dated 10.01.2020 has been declared as

Absolute/Final.

By Order
05 -0
(Mohammad Yasin Beigh)

Reﬁﬁtrar Admlnlstrztlon

No: Y2 FU¢ - €2 RGILP Dated-7. 08.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Abishek Mehra, Advocate

...... for information and necessary action.

(ﬁmgstrar L.P)

/el



37

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 28¢5 7’ 2025 |RGILP Dated:7 .08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sachin Manhas
S/O Shri Sudershan Kumar
R/0O Sharerna Kalam, Tehsil & District Doda

vide Notification No. 1584 of 2021/RG dated 18.12.2021 has been declared
as Absolute/Final.

By Order o
A N
- m

(Mohammad Yasin Beigh)

Redg/istrar Administration
No: W2FSY¢ -6l RGP Dated:7.08.2025 M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Doda

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sachin Manhas, Advocate

...... for information and necessary action.

— k)’

(Additional Registrar L.P)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: 2§663j D025 |RGILP Dated: . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms Nikita Mahajan
D/O Shri Suresh Kumar

R/O Om Parkash, Sham Lal Gupta Cloth House, Near SBI ATM Khellani,
District Doda

vide Notification No. 108 of 2022/RG/LP dated 24.02.2022 has been
declared as Absolute/Final.

By Order

-y
(Mohammad Yasin Beigh)

Re%i/strar Administration
‘ 7
No: Y2369 —& 9 RG/LP Dated: 7. 08.2025 /z‘ \
Copy forwarded to the: -

s Principal District and Sessions Judge, Bhaderwah
2 Secretary, Bar Council of India, New Delhi.
oF Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Doda
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. ° Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
T Ms Nikita Mahajan, Advocate
...... for information and necessary action.

I

-

(Adme/m P)
v ?;»v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

No: 25§ ;)e&{ 2025 |RGILP Dated: 7. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr Mushtahid Nazir
S/O Shri Nazir Ahmed Lone
R/O Brayan, Tehsil Warwan, District Kishtwar

vide Notification No. 50 of 2024/RG/LP dated 19.02.2024 has been

declared as Absolute/Final.

By Order .
y va
o 637"

(Mohammad Yasin Beigh)

Rﬁ-g/istrar Administration
-
No: U2 7 70 —7*7?RG/LP Dated: . 08.2025 /%0
Copy forwarded to the: -

1 Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kishtwar

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 Mr Mushtahid Nazir, Advocate

...... for information and necessary action.

(Additional Registrar L.P)
g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No- 2S5 6¢ 2¢ 2025 |IRG/LP Dated:9 . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tanveer Hussain Shah

S/O Shri Sadiq Hussain Shah

R/O Village Nangali, Tandian, Ward No.04, Nangali, Tehsil Haveli, District
Poonch

vide Notification No. 2033 of 2024/RG/LP dated 16.08.2024 has been
declared as Absolute/Final.

By Order \

03"
P
(Mohammad Yasin Beigh)
R&gistrar Administm
No: H27#7 8- &S RGILP Dated:. 08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Tanveer Hussain Shah, Advocate
...... for information and necessary action.

(ﬁgditional Registrar i;.P)
~

Ot
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2 S€¢ e(/;’ 2025 |IRGILP Dated:.08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr Mohammad Asif
S/O Shri Fazal Hussain
R/O Plangarh, Tehsil Thanamandi, District Rajouri

vide Notification No. 2743 of 2023/RG/LP dated 26.12.2023 has been
declared as Absolute/Final.

By Order ;

Sae
(Mohammad Yasin Beigh)
R@strar Administration

No: 12786 - 93 RGIP Dated: 7. 08.2025
Copy forwarded to the: -

4

15 Principal District and Sessions Judge, Rajouri
: Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Rajouri

2 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 Mr Mohammad Asif, Advocate

for information and necessary action.

8

—

(Additional Registrar L.P)

pr



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2570 o] 2025 /RGILP Dated: 7. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr Rajesh Kumar
S/0O Shri Chuni Lal

R/O Village Kamore Camp, Tehsil Ramgarh, District Samba

vide Notification No. 1984 of 2023/RG/LP dated 12.09.2023 has been
declared as Absolute/Final.

By Order )
NS
\\/' W

(Mohammad Yasin Beigh)

Rdeg/istrar Administration
No: U 27 %— Qo] RG/LP Dated: 7 08.2025 /

Copy forwarded to the: -

1 Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr Rajesh Kumar, Advocate

for information and necessary action.

Q

i sl
(Additional Registrar L.P)

'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2§71 &) 20125 |IRGILP Dated:7 . 08.2025

[

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr Shahid Ali Chohan
S/O Shri Musa Khan
R/0O Lancha, Chohan Mohalla, Tehsil Thuroo, District Reasi.

vide Notification No. 2039 of 2023/RG/LP dated 12.09.2023 has been

declared as Absolute/Final.

By Order ’
\/’W

g
(Mohammad Yasin Beigh)

Registrar Administragion
1Y% ”
No: Y2 R62 - 69 RGP Dated:7. 08.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Reasi

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

74 Mr Shahid Ali Chohan, Advocate

...... for information and necessary action.

\
(Am P)
v >



44

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * k

NOTIFICATION

No: 2 S22 @a{ 2025 IRGILP Dated:= . 08.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Vidushi Vasishth
D/O Shri Vishal Sharma
R/O Ram Bhawan, 1 B.C Road, Jewel Chowk, Tehsil & District Jammu

vide Notification No. 1714 dated 16.03.2020 has been declared as
Absolute/Final.

BY Order V /
NS
75-0K7°

(Mohammad Yasin Beigh)

a/strar Administragion
gpr/
No: Y2 K10~ (7 RGP Dated7.08.2025

Copy forwarded to the: -

1,
2.
3.

4.
3

President, District Court Bar Association, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Vidushi Vasishth, Advocate
...... for information and necessary action.

.

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 2 S 73 (e//j )o)5 |RGILP Dated:? .08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Nikat Singh Rana
S/O Bharat Singh Rana

R/O House No.53, Ward No.14, Near Girls Hr. Sec. School Doda Tehsil &
District Doda

vide Notification No. 1942 of 2023/RG/LP dated 11.09.2023 has been

declared as Absolute/Final.

By Order

\_/' W
(Mohammad Yasin Beigh)
Registrar Administration

No: UZ &8~ 2C RGP Dated: 7. 08.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Bhaderwah
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Doda

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

1. Mr. Nikat Singh Rana, Advocate

...... for information and necessary action.

(a/dltlonal tlstrar L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2 S3Y e] 2025 IRGILP Dated: . 08.2025

(

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr Parshant Kumar
S/O Shri Bachan Lal

R/O 72/D, VIR Sainik Colony, Tehsil & District Jammu

vide Notification No. 1640 dated 12.03.2020 has been declared as
Absolute/Final.

By Order

A
WS
(Mohammad Yasin Beigh)
Registrar Administration

No: Y2826~ 22 RGP Dated:5- 08.2025 U
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

95 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr Parshant Kumar, Advocate

...... for information and necessary action.

(ﬁ? itional Re';‘m L.P)

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2SFS & 9025 IRGILP Dated: . 08.2025

Y

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vishav Majotra
S/0O Shri Subash
R/O Village Gharana, Tehsil Suchetgarh, District Jammu

vide Notification No. 2133 of 2023/RG/LP dated 28.09.2023 has been

declared as Absolute/Final.

By Order ’
\/%XS
e

/") .
(Mohammad Yasin Beigh)
Registrar Administration

>
No:M I £3Y9 — Y| RGLP Dated:7- 08.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Vishav Majotra, Advocate

...... for information and necessary action.

(Addmi;'i:ia::L.P)
L )L’r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: 2 56 @&[ 202% |RG/ILP Dated:*.08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Novreen Tabsam
D/O Shri Mushtaq Ahmed
R/0O Chachawah, Tehsil Gool, District Ramban

vide Notification No. 1000 of 2024/RG/LP dated 31.05.2024 has been
declared as Absolute/Final.

By Order
o~ g ~o5
oS'd

(Mohammad Yasin Beigh)

Registrar Administragion
’d
No: {245~ 49 RG/LP Dated:?.08.2025 /g )

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ramban

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban

° CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 6 Ms Novreen Tabsam, Advocate

...... for information and necessary action.

gl
(AQ(?;igm/zﬂ‘Registrar L.P)

(4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: 2 S 3% e 2025 /RGILP Dated:7. 08.2025

(

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms Sunali Kattal
D/o Shri Dilawar Singh
R/o Village Jandore (Humki) P.O Lakhanpur, Tehsil and District Kathua

vide Notification No. 2531 of 2024/RG/LP dated 07.10.2024 has been
declared as Absolute/Final.

By Order
e

(h(/ﬂ)ﬁammad Yasin Beigh)

Registrar Administration
e by
No: H2K8S0 S 7 RG/LP Dated: 7 08.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
4. Secretary, Bar Council of India, New Delhi.
5, Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
T Ms Sunali Kattal, Advocate
...... for information and necessary action.

(@ﬁiﬁi’s‘l{r L.P)

hoy?

Q1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 2S7¢ o] 0025 IRGILP Dated:7. 08.2025

J

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms Serish Igbal
D/o Shri Mohd Igbal Naik
R/o Village Thachi Amkoot Chamalwas Tehsil Banihal District Ramban

vide Notification No. 3193 of 2024/RG/LP dated 31.12.2024 has been
declared as Absolute/Final.

By Order >

(Mohammad Yasin Belgh)

Reg}/lstrar Admlnlstryo‘n

7

No: 42858 —LS RGP Dated: 7 08.2025 .D,
Copy forwarded to the: -

1 Principal District and Sessions Judge, Ramban

Z Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms Serish Igbal, Advocate
...... for information and necessary action.

(lagditional Rz\gi]trr/ar L.P)

d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 279 e{ 2025 [RG/ILP Dated: 7. 08.2025

0

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vikrant Sharma

S/O Shri Kuldeep Kumar Raina

R/O Village Lamberi, Tehsil Nowshera, District Rajouri

vide Notification No. 1053 of 2024/RG/LP dated 31.05.2024 has been

declared as Absolute/Final.

By Order )
\\/W){

(Mohammad Yasin Beigh)

Registrar Administration

v

No: U2 & — 72 RG/LP Dated: - 08.2025 2” B”
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Rajouri

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Vikrant Sharma, Advocate

...... for information and necessary action.

(Additional Reg‘::fla;/r, L.P)
v



53

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 0 Sd) GJ 20) § IRG/LP Dated:~ . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms Suneina Gill

D/O Shri David

R/O H.No.567, W.No.27, Christian Colony, Bakshi Nagar, Tehsil & District
Jammu

vide Notification No. 2026 of 2024/RG/LP dated 16.08.2024 has been
declared as Absolute/Final.

By Order ?
) k/vw% e

(Mohammad Yasin Beigh)

Registrar Administration
T },5»,

No: Y 988 9 - &9RG/LP Dated: . 08.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

4 Secretary, Bar Council of India, New Delhi.

ol Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7/ Ms Suneina Gill, Advocate

...... for information and necessary action.

-

"
(ﬁyitional Registrar L.P)

foar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No:2<&o & 2027 IRG/LP Dated:=. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr Rashad Masood Khan
S/O Shri Nazir Hussain Khan
R/O Mohra Bachai, Tehsil Surankote, District Poonch

vide Notification No. 2023 of 2024/RG/LP dated 16.08.2024 has been

declared as Absolute/Final.

By Order S
\/MW

.
(Mohammad Yasin Beigh)

Re&is/trar Administrx(‘)n
¥

No: U287Y~ R| RG/LP Dated: 7. 08.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr Rashad Masood Khan, Advocate
...... for information and necessary action.

(Adm;ML.P)
Q@

by

o o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2S¢2 ¢l 2025 |RGILP Dated: . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sunil Singh
S/O Shri Karan Singh
R/O Ward No.7, Radhnote, Tehsil Moungri, District Udhampur

vide Notification No. 2002 of 2023/RG/LP dated 12.09.2023 has been

declared as Absolute/Final.

By Order W”J S
- l 5 VE
(Mohammad Yasin Beigh)

Registrar Administrm
-
No: 128 %0697 RG/LP Dated: 7. 08.2025

Copy forwarded to the: -

{5 Principal District and Sessions Judge, Udhampur

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sunil Singh, Advocate

...... for information and necessary action.

r/\/’),/po}a;“-

(Aqfi/ditional Registrar,L.P)
Q"’S'J/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2582 of 202 IRGILP Dated: . 08.2025

J

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Pallav Sharma
S/0 Shri Yash Paul
R/O Sunail, Tehsil & P.O Akhnoor, District Jammu

vide Notification No. 2786 of 2023/RG/LP dated 26.12.2023 has been

declared as Absolute/Final.

By Order A /ﬁ,{
554

=k ,
(Mohammad Yasin Beigh)
Registrar Administration
No: H2878-9S RGILP Dated:7.08.2025 g"ﬁ”
Copy forwarded to the: -
7. Principal District and Sessions Judge, Jammu
2: Secretary, Bar Council of India, New Delhi.
< Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

o Mr. Pallav Sharma, Advocate

...... for information and necessary action.

r_/')/?/

(Additional Registrar L.P)

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2S 3%901 202 S |RGILP Dated:= .08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Nikhil Jamwal
S/O Shri Dinesh Chander Jamwal
R/0O V.P.O Mandir Domana, Tehsil Jammu North, District Jammu

vide Notification No. 1129 of 2023/RG/LP dated 03.06.2023 has been

declared as Absolute/Final.

By Order =
\/ %g/u

Paw X
(Mohammad Yasin Beigh)
Re%i/strar Administration

(4

No: {9 %6 - 12 RG/LP Dated: 7 08.2025

Copy forwarded to the: -

15 Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

i Mr. Nikhil Jamwal, Advocate

...... for information and necessary action.

'y

— Hh”

(Additional Registrar L.P)

bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: 2S&S &) 9525 /RGILP Dated” . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Najm Us Saqib

S/O Shri Tariq Syed Suharwardy

R/O Mohalla Suharwardy, Tehsil & District Doda

vide Notification No. 135 of 2023/RG/LP dated 10.02.2023 has been

declared as Absolute/Final.

By Order ’
V WV(

0

(ﬁoﬁammad Yasin Beigh)
Registrar Administration

No: Y294~ 2| RG/LP Dated:7.08.2025 ,&"5*;
Copy forwarded to the: -

11 Principal District and Sessions Judge, Bhaderwah
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Doda

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Najmus Saqib, Advocate

...... for information and necessary action.

LY

— 2w
(ﬁd/ditional Registrar L.P)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2Sd6 e 262 S~ |IRGILP Dated:7 . 08.2025

U

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Danish Kabir
S/O Ab Kabir Tapal
R/O Sigdi, Tehsil Mughalmaidan, District Kishtwar

vide Notification No. 930 of 2022/RG/LP dated 27.07.2022 has been

declared as Absolute/Final.

By Order

19y} 1
(Mohammad Yasin Beigh)

Registrar Administration
"
No: Y 2922-29 RG/P Dated:7.08.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kishtwar

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7 Mr. Danish Kabir, Advocate
...... for information and necessary action.

(Additional/ze/';i'slzz: L.P)

q.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: afg?eaj 202 S |RGILP Dated:? . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Waqar Ahmed

S/O Mohd. Ashraf

R/O Kala Ban, Tehsil Mendhar, District Poonch

vide Notification No. 1249 of 2023/RG/LP dated 06.06.2023 has been

declared as Absolute/Final.

By Order \\/’%vf

N 0
(Mohammad Yasin Beigh)

Registrar Administrafion
L "
No: {2930 -23 RG/LP Dated:7. 08.2025

Copy forwarded to the: -

1= Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Poonch

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 A Mr. Waqar Ahmed, Advocate

...... for information and necessary action.

9w
(AQWI Registrar L.P)

d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2 S&& eg Do 25 IRG/LP Dated: 7. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Tania Kumari
D/O Shri Jankar Singh _
R/O W.No.9, VPO Nandpur Camp, Ramgarh, District Samba

vide Notification No. 2032 of 2024/RG/LP dated 16.08.2024 has been

declared as Absolute/Final.

By Order f
s NS

(Mohammad Yasin Beigh)

R i}rar Administration
No: Y 993R-YS RGP Dated.08.2025 '2“ i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
72 Ms. Tania Kumari, Advocate
...... for information and necessary action.

-

- W

(Additional Registrar L.P)

fo
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2S€?e] 902S [IRGILP Dated:™.08.2025

(0

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Babli Kumari
D/O Shri Bishan Dass
R/O V.P.O Rehal Dhamalian, Tehsil Bishnah, District Jammu

vide Notification No. 1871 of 2023/RG/LP dated 08.09.2023 has been
declared as Absolute/Final.

By Order

Tt

" s
(Mohammad Yasin Beigh)

Re%i/strar Administlﬁjgr
rd
No: U29%6—S2 RG/IP Dated:~.08.2025

Copy forwarded to the: -

1= Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 Ms. Babli Kumari, Advocate

...... for information and necessary action.

i e
(ﬁdditional Registrar L.P)
2/

~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 2S5 % e Jo2< |IRG/LP Dated: . 08.2025

U

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Urvi Kotwal
D/O Shri Yeshpal Kotwal
R/O H.No0.5A/66, Swarn Vihar, Muthi, Tehsil Jammu North, District Jammu

vide Notification No. 1051 of 2024/RG/LP dated 31.05.2024 has been

declared as Absolute/Final.

By Order D
o ~

o
(Mohammad Yasin Beigh)

Regi/strar Administration
No: Y 22SY% — & RG/LP Dated:=. 08.2025 /Z“ﬁ’

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

¥ Ms. Urvi Kotwal, Advocate

...... for information and necessary action.

—

(Additional Registrar L.P)
7

by

\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: 259! ?/1 Jo25 |RG/LP Dated:= .08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Surya Dev
S/O Shri Ranjit Bhadur Bandral
R/O Shamthi, Tehsil Kastigarh, District Doda

vide Notification No0.686 of 2022/RG/LP dated 30.05.2022 has been
declared as Absolute/Final.

By Order =
g S,DK’W"{
=
(Mohammad Yasin Beigh)

Registrar Administrafion
N v
No: Y1 2962 — 6% RG/LP Dated:7.08.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Doda

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Surya Dev, Advocate

...... for information and necessary action.

\

Y

(Additional Registrar L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2592 o )25 /IRG/LP Dated:=. 08.2025

(

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Irpriy Kour
D/o Shri Inderjeet Singh
R/o H.No. 360, Bakshi Nagar Tehsil and District Jammu

vide Notification No. 2622 of 2024/RG/LP dated 24.10.2024 has been

declared as Absolute/Final.

By Order SR
(/¥

(Mohammad Yasin Beigh)
Re%‘zst/rar Administration

No: 42876 7% RG/LP Dated:).08.2025 '5”
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Irpriy Kour, Advocate

...... for information and necessary action.

1

(Additional Registrar L.P)

por”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

NOTIFICATION

No: 2.< ‘zgﬁ 2902S |RG/ILP Dated:7 . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Jogeshwar Bhadwal

S/O Shri Youginder Singh

R/O Mahanpur, Tehsil & District Kathua

vide Notification No.1604 dated 11.03.2020 has been declared as

Absolute/Final.

By Order \
\/‘Wv»{

P
(Mohammad Yasin Beigh)
Regiqlstyr dministragion

"z

No: Y2923 & -E< RG/LP Dated:~.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Jogeshwar Bhadwal, Advocate
...... for information and necessary action.

O 2

-

i ¥
(Additional Registrar L.P)
(¥ @/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 2S94 e 2025 |IRG/ILP Dated: ~. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Kimika Bhardwaj

D/o Shri Anil Kumar

R/o Ward No. 19, Lower Shiv Nagar, Tehsil and District Kathua

vide Notification No. 2626 of 2024/RG/LP dated 24.10.2024 has been

declared as Absolute/Final.

By Order )

18 Vv, y,og
(Mohammad Yasin Beigh)

Reglstrar Administration
No: H29K€&— 92 RG/LP Dated: . 08. 202 / &“

Copy forwarded to the: -

1= Principal District and Sessions Judge, Kathua

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Kimika Bhardwaj, Advocate

...... for information and necessary action.

-

(Additional R:gg"s‘:ln: L.P)

> (4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: 2595 &) 202 S IRG/LP Dated: 7. 08.2025

[

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Aditya Partap Singh

S/o Shri Tarlochan Singh

R/o Ward No. 8, Dewal/Dher, near Church, Tehsil Billawar District Kathua
vide Notification No. 2668 of 2024/RG/LP dated 24.10.2024 has been

declared as Absolute/Final.

By Order
o fzﬂx,w{

(Mohamma Yasin Beigh)

strar@iimmlst tion
No: H 2994 -Boo) RG/LP Dated: /. 08.2025 X"T

Copy forwarded to the: -

i Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Z. Mr. Aditya Partap Singh, Advocate
...... for information and necessary action.

ey
(ﬁ/dltm@ileglstrzz‘:i)

D
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2596 er 2025 |RGILP Dated:™. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr Aryan Goswami
S/O Shri Bodh Raj
R/O Ward No. 4, Near Shiv Temple Bhaddu, Tehsil Billawar District Kathua

vide Notification No. 60 of 2025/RG/LP dated 08.01.2025 has been

declared as Absolute/Final.

By Order o
. Y'OK

(Mohammad Yasin Beigh)

Reglstrar @mmlstra ion
No: U3oc2 - o9 RG/LP Dated:7Z. 08. 2025

Copy forwarded to the: -

i [ Principal District and Sessions Judge, Kathua
2 Secretary, Bar Council of India, New Delhi.
3t Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kathua

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
vl

7. Mr Aryan Goswami, Advocate
(Addition@l Registrar L.P)

...... for information and necessary action.
e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 2 S C(%ej 7025 |RG/LP Dated:7 . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Takshraya Singh Gupta

S/o Shri Vinod Kumar

R/o Ward No. 20, Patel Nagar Tehsil and District Kathua

vide Notification No. 2989 of 2024/RG/LP dated 09.12.2024 has been
declared as Absolute/Final.

By Order \/Wlﬁ

(ﬁohammad Yasin Beigh)
Regiyrar dministration

No: U2 ol6 — |#* RG/LP Dated:7. 08.2025 /S"f
Copy forwarded to the: -

1= Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

S Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

i Mr. Takshraya Singh Gupta, Advocate

...... for information and necessary action.

~

vt Gl
(.fhdditional egistrar L.P)
SA o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: 2598 &) 2025 |RGILP Dated:7.08.2025

i

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Balbir Singh
S/O Shri Nama Singh
R/O M.B.S College Road, Babliana Tehsil & District Jammu

vide Notification No. 865 of 2025/RG/LP dated 13.03.2025 has been

declared as Absolute/Final.

By Order ;
y A)X

\IJ
NQSzU g/

Y ~
(Mohammad Yasin Beigh)

Registrar Administrgtion
No: U3el8 - 2< RGP Dated:7. 08.2025 /g" 'U;

Copy forwarded to the: -

7 Principal District and Sessions Judge, Jammu
25 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 & Mr. Balbir Singh, Advocate

...... for information and necessary action.

(Admrar .P)
i Ly
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 252%e&] 2025 |RG/ILP Dated:7 .08.2025

J

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Bilal Ahmed Chowdhary

S/O Shri Shah Mohd Chowdhary

R/O Rail Head Complex, 1 Pvt. Near Railway Recruitment Board, Tehsil
Bahu, District Jammu

vide Notification No. 2093 of 2023/RG/LP dated 26.09.2023 has been

declared as Absolute/Final.

By Ord
y Order \/’%y{

= v
(Mohammad Yasin Beigh)

R@g/istrar Administrztion
No: H 20604 —> 3 RG/LP Dated: . 08.2025 r

Copy forwarded to the: -

= Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7 Mr. Bilal Ahmed Chowdhary, Advocate
...... for information and necessary action.

 Hwk”

(Additional Registrar L.P)

Ly

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: 2600 ] )25 IRGILP Dated:>.08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Bhavya

D/O Shri Parveen Kumar

R/O Ward No. 7, Garian Talab Near Girls Middle School, Shakti Nagar,
Tehsil & District Udhampur

vide Notification No. 883 of 2025/RG/LP dated 13.03.2025 has been

declared as Absolute/Final.

By Order )
e

(ﬁohammad Yasin Beigh)

R%g(g/mtrar Administration
No: U202Y-Y| RG/P Dated:~. 08.2025 /Z‘ﬂ,’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur

B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 48 Ms. Bhavya, Advocate

...... for information and necessary action.

o

(Additional Registrar L.P)
Ay
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: 26ecl ¢ 2025 |RG/ILP Dated:7 . 08.2025

[

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Irfah Abbas Waza
S/o Shri Ghulam Abbas Waza
R/o Shaheedi Mohalla Ward No. 07, H.No. 436, Tehsil and District Kishtwar

vide Notification No. 406 dated 05.10.2015 has been declared as
Absolute/Final.

By Order

el

- : 05"
(Mohammad Yasin Beigh)
Registrar Administrgtion
4 Ao

No: U3e U~ 4?2 RG/LP Dated:? . 08.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Kishtwar
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kishtwar
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Irfah Abbas Waza, Advocate
...... for information and necessary action.

(Additional Registrar i.P)

Sl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2bo2 euj 202 Y |RG/LP Dated:“. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Abhishek Khajuria

S/o Shri Karam Chand Khajuria

R/o Sallan, Dalayachak, Tehsil Hirangar District Kathua.

vide Notification No.1142 dated 23.02.2015 has been declared as

Absolute/Final.

By Order

e

(Mohammad Yasin Beigh)

Registrar Administration

No: _436S© —SF RG/LP Dated: 7. 08.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Kathua.

Z. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Kathua.

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

1 Mr. Abhishek Khajuria, Advocate

...... for information and necessary action.

A

(Addi ionade/gistraz L.P)
~ g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 2603 &/ Jeo2 5 IRG/ILP Dated: 7. 08.2025

0

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Saiyasha Kaul

D/O Shri Sanjay Kaul

R/O H.No.3, Sector-6, Trikuta Nagar, Tehsil Bahu, District Jammu

vide Notification No. 2025 of 2024/RG/LP dated 16.08.2024 has been

declared as Absolute/Final.

By Order »

7 \/% w)j
(Mohammad Yasin Beigh)

R&istrar Administration
x ,,Dr,

No: Y 306S&€ —6< RGILP Dated: 7 08.2025
Copy forwarded to the: -

1, Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

1. Ms. Saiyasha Kaul, Advocate

...... for information and necessary action. 2)

eilaia

(@ditional Registrar L.P)

r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: 2604 o] )02S |RG/ILP Dated:<F.08.2025

[/

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohammed Irfan Javed
S/O Shri Javed Ahmed
R/0O H.No. 4, Ward No. 4 Near B.D.O Office Tehsil & District Rajouri

vide Notification No. 874 of 2025/RG/LP dated 13.03.2025 has been

declared as Absolute/Final.

By Order W"'J ’

(Mohammad Yasin Beigh)

Registrar Administration
gt oy

No: U306 — 73 RG/LP Dated: . 08.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri

2 Secretary, Bar Council of India, New Delhi.

% Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohammed Irfan Javed, Advocate
...... for information and necessary action.

r//'fmb
(@}ditional Registrar L.P)

-~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: _26°% =] 2025 |RG/LP Dated:% . 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Malika Gupta
D/O Shri Sunil Kumar Gupta
R/O 686, Lane No.A, Gandhi Nagar, Tehsil & District Jammu

vide Notification No. 1227 of 2024/RG/LP dated 24.07.2024 has been
declared as Absolute/Final.

By Order
\/z w
\\/ 05 ’Og/w

(Mohammad Yasin Beigh)

Registrar Administration
(% ! |!¢

No: Y2 074~ B] RG/LP Dated:7.08.2025
Copy forwarded to the: -

1; Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Malika Gupta , Advocate
...... for information and necessary action.

—
(Qdditional Registrar L.P)
-

ks
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 2606 eui Jo2 S IRGILP Dated: 7. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Munish Kumar Sharma
S/0O Shri Darshan Kumar Sharma,
R/O Thillhakima, P.O Bagnoti, Tehsil Nowshera, District Rajouri

vide Notification No. 32 dated 16.05.2019 has been declared as
Absolute/Final.

By Order ) g
VWW

g L .
(Mohammad Yasin Beigh)

l}ﬁgistrar Administrlfx’
T

No: Y2 6 &2~ &IRG/LP Dated:7.08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
i Mr. Munish Kumar Sharma, Advocate
...... for information and necessary action.

— AT

(&dditional Registrar L.P)

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* Kk k

NOTIFICATION

No:D609 ] )o27 |RGILP Dated: 2. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sanjeev Kumar
S/O Shri Ram Lal
R/O H.No.1, Ward No.12, Power House, Tehsil Haveli, District Poonch

vide Notification No. 678 of 2022/RG/LP dated 30.05.2022 has been
declared as Absolute/Final.

By Order )
\_ s

=
(Mohammad Yasin Beigh)
Registrar Administration

No: 42026 27 RG/LP Dated:7. 08.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
78 Mr. Sanjeev Kumar, Advocate

...... for information and necessary action.

(Additional Regist;zr’L.P)

0”



80

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: ) 6eod e(} 2025 IRG/ILP Dated: <. 08.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Rakshanda Saini
D/O Shri Shakti Ram
R/o Ward No. 7, Tehsil Arnia, District Jammu

vide Notification No. 55 of 2022/RG/LP dated 23.02.2022 has been

declared as Absolute/Final.

By Order ,
T ADS
\/%

A .
(Mohammad Yasin Beigh)

l§e§istrar Administlzi(;g’
-

No: Y2698 —10S RG/LP Dated: 2. 08.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Rakshanda Saini, Advocate

...... for information and necessary action.

(Additional Re;::tzl,r/

P)
& %f
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 06076l 2025 |RG/LP Dated:~. 08.2025

U

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Maninder Singh
S/o Shri Tarlok Singh
R/o Village Darap, near Gurdwara, Tehsil Jammu South and District Jammu

vide Notification No. 2628 of 2024/RG/LP dated 24.10.2024 has been

declared as Absolute/Final.

By Order ,
.

(Mohammad Yasin Beigh)
Registrar Administration

e~ g
No: {3l6€ — [3 RGP Dated:> . 08.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Maninder Singh, Advocate

...... for information and necessary action.

e

(Additional Registrar L.P)
%

bt”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2416 & 2025 IRG/ILP Dated:=-. 08.2025

/

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tarun Sharma
S/O Shri Tilak Raj Sharma
R/O Ward No. 6, VPO Mela, Tehsil Hiranagar, District Kathua

vide Notification No. 2060 of 2023/RG/LP dated 13.09.2023 has been
declared as Absolute/Final.

By Order \/%@%

5 g
(Mohammad Yasin Beigh)

Registrar Administyation

No: Y 24— 2 | RG/ILP Dated: = 08.2025
Copy forwarded to the: -

(5 Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kathua

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Tarun Sharma, Advocate

...... for information and necessary action.

LY

il

(Additional Registrar L.P)

At
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

No: 26!l o/ 20268 |RGILP Dated: . 08.2025

/

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohd Owais Arif
S/O Mohd Arif
R/O Village Fatehpur Danna, Tehsil & District Rajouri

vide Notification No. 1003 of 2024/RG/LP dated 31.05.2024 has been

declared as Absolute/Final.

By Order V%M
75

=
(Mohammad Yasin Beigh)

RQg/istrar Administrztion

No: H3)23 — 29 RG/LP Dated:5. 08.2025
Copy forwarded to the: -

i Principal District and Sessions Judge, Rajouri
2: Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Owais Arif, Advocate
...... for information and necessary action.

(Admgﬁgm
v foy”

e
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